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IN THE HIGH COURT OF PUNJAB & HARYANA
AT CHANDIGARH

108
                        CM-16247-CWP-2023 in/and

   CWP-21267-2023
 Date of decision: 22.09.2023   

SAHUNA                      .........Petitioner
            

VERSUS

 
STATE OF HARYANA AND OTHERS                 ........Respondents

CORAM : HON'BLE MR. JUSTICE  VINOD S. BHARDWAJ

               *****

Present:- Mr. Sanawar Ali, Advocate  for the petitioner.

Mr. Vivek Saini, Addl. A.G. Haryana.

     *****

VINOD S. BHARDWAJ  , J. (Oral)  

CM-16247-CWP-2023
The instant application has been filed under Rule 3-A (i)

Chapter  VI, Part-B, Vol.  V of the High Court Rules and Orders  for

grant of leave to file the present petition. 

Application is allowed as prayed for. 

CWP-21267-2023

The present petition has been filed for seeking issuance of

direction to respondent No.2 i.e. Director General of Police, Haryana

for fair and impartial investigation. 

Learned  counsel  appearing  on  behalf  of  the  petitioner

contends that the husband of the petitioner is a Cab Driver and was not

present in Nuh on the date of the violence and/or the incident. He is

being roped in without any evidence and without verifying the claim
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made  by the  petitioner  by  means  of  the  CCTV footage,  Toll  plaza

records, the location of the phone number of the petitioner and their

CDR. 

Notice of motion.

Mr.  Vivek Saini,  Addl.  A.G.  Haryana accepts  notice  on

behalf of respondents. 

This Court has no reasons to doubt that a fair and impartial

investigation  would  be  conducted  by the  State  agency and  that  the

evidence sought to be adduced by any of the suspects would be taken

into  consideration  and  verified  before  a  final  report  is  filed.  The

petitioner  may,  submit  the  requisite  details  with  the  authorities

concerned and a proper verification may thereafter be conducted by the

Investigating Agency. 

The present petition is disposed of. 

      (VINOD S. BHARDWAJ) 
        JUDGE

SEPTEMBER 22, 2023         
Vishal sharma

Whether speaking/reasoned : Yes/No
Whether reportable : Yes/No
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